BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
Original Application No. 994/2024

PURAN SINGH CHOUHAN «..APPLICANT
VERSUS
STATE OF UTTAR PRADESH ...RESPONDENT(s)
INDEX
S. NO. PARTICULARS PAGE NO.

JOINT COMMITTEE REPORT DT.
13.11.2024

ANNEXURES

o

COPY OF THE ORDER DT. 22.10.2024
ATTACHED AS ANNEXURE A/1.

COPY OF LETTER IN COMPLIANCE OF
ORDER DT. 22.10.2024 ATTACHED

AS ANNEXURE A/2

COPY OF LETTER DT. 06.11.2024 IN
COMPLIANCE OF ORDER DT.
22.10.2024 ATTACHED AS ANNEXURE
A/3

COPY OF THE LETTER DT. 13.11.2024
ATTACHED AS ANNEXURE A/4




6. COPY OF THE LETTER DT. 13.11.2024
ATTACHED AS ANNEXURE A/5
T COPY OF THE LETTER DT. 14.11.2024,

05.12.2024, 19.12.2024, LAYOUT,
HANDMADE MAP AND
PHOTOGRAPHS ATTACHED AS
ANNEXURE A/6

8. COPY OF THE LAYOUT PLAN
ATTACHED AS ANNEXURE A/7

9. COPY OF THE LETTER DT.05.12.2024
ATTACHED AS ANNEXURE A/8

10. COPIES OF THE PHOTOGRAPHS
TAKEN DURING INSPECTION

ATTACHED AS ANNEXURE A/9

DISTRICT MAGISTRATE
AGRA, UTTAR PRADESH

THROUGH COUNSEL o

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P. (NGT)

DATE: 11.122024
PLACE: AGRA



BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 994/2024

PURAN SINGH CHOUHAN ...APPLICANT

VERSUS

STATE OF UTTAR PRADESH ...RESPONDENT(s)

JOINT COMMITTEE REPORT DT. 13.11.2024

I. That in the above captioned matter, the Secretary of the Manhar Green
Colony (*herein referred to as the Applicant™) has averred in his application
that the boundary wall of the park located outside the society has been

unlawfully damaged and encroached upon by land mafias (Bhumafias) by

cing a transformer. That a septic tank has been constructed within the
premises. That these unauthorized alterations have purportedly
ted in the illegal modification of the park's original structure, thereby

Sing substantial environmental harm.

' NOTARIAL 2. That the Hon'ble Tribunal vide Order dt. 22.10.2024 directed to constitute

a joint committee and submit a factual report in the present matter.

e That the relevant portion of the Order has been reproduced herein for ready

reference:

b’}i llegations made in the complaint, in our view, do constitute prima facie
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implementation of enactments mentioned in Schedule 1 of NGT Act, 2010,
but before proceeding further in the matter we find it uppropriate to obtain
a factual report for which we constitute a Joint Committee comprising
District Magistrate, Agra and Uttar Pradesh Pollution Control Board 4.
District Magistrate. Agra shall be Nodal Authority for co-ordination and
compliance of this order.

5. Above Committee shall visit the site, collect relevant information and

submit factual Report within one month

6. Liston 25,11.2024,"
A Copy of the Order dt. 22.10.2024 has been attached herein as Annexure
A/l

. That in compliance of the aforementioned Order, A Joint Committce was

formed consisting of the members of U.P Pollution Control Board and

District Magistrate as a Nodal Authority for co-ordination, compliance to

collect relevant information and to submit factual report.

| OGRS

Additional District Magistrate (Namami Gange) was nominated by

District Magistrate, Agra

A Copy of letter in compliance of Order dt. 22.10.2024 has been attached

herein as Annexure A/2,

II.  Regional, Officer, U.P Pollution Control Board. Agra was nominated
as a member on behalf of U.P Pollution Control Board vide letter
dated 06.11.2024,

A Copy of letter dt. 06.11.2024 in compliance of Order dt. 22.10.2024 has

been attached herein as Annexure A/3.
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4. Thatin compliance of the same order it is herein brought on record the joint

committee report and the same maybe taken on record.

3. That the Joint Committee inspected the complaint site on 13.11.2024. That
at the time of inspection, the Applicant and other residents of the society
namely Dr. Sanjay Shalya, R/o H-20, Gayatri Manhar Green Housing
Society and Shri Devendra Chahar, R/o H.No-22, Gayatri Manhar Green
Housing Society were present as representatives of Gayatri Manhar Green
Housing Society. That Shri Vishnu Dixit, Brother of Shri Hari Om Dixit
(Builder) R/o H.No-18. Gayetri City, Shastripuram, Agra was also present
at the time of inspection, That during the inspection, Shri Devendra Chahar
informed the Joint committee that the said society was established in the
year 2010 having total no. of 63 plots. That at present 50 families are

3%:__ residing in the said society and 13 plots are vacant. That Dr. Sanjay Shalya
—'\—'—‘ |1l vy informed to the committee that the boundary of the park outside the main

ﬁ:ﬁfﬁ - gate of the said society and green belt has been damaged. That subsequently,

{94 septic tank has been constructed in the park which is causing severe

damaged to environment,

-6, That Shri Vishnu Dixit informed that the land situated on both sides outside

’/thhc main gate of the said socicty belongs to Gayatri City and does not form
part of the said society. He further stated that no park had been developed
on the land in question, It was informed that the main septic tank serving
the domestic sewage requirements of the colony has been constructed on
the left-hand side, outside the main gate of the society, and is connected to
the sewer line, which ultimately discharges into the terminal STP. Shri Dixit
also claimed that a transformer was previously installed to facilitate
electricity supply to the colony and that no encroachment has occurred on

the society's land. However, Shri Vishnu Dixit failed to produce any
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evidentiary proof, such as land ownership documents, to substantiate his

assertions.

That at the time of inspection, it was directed to the Applicant and the
builder to provide the map of the colony approved by the Agra Development
Authority and subsequently it was also directed to provide earlier

photographs showing green belt outside the gate of the said colony.

That a letter dt. 13.11.2024 was sent to Shri Vishnu Dixit to provide the

copy of the approved map and other relevant documents in the office of the

UPPCB by 16.11.2024 so that the Hon’ble Tribunal be informed with the
factual report. That a copy of the abovementioned letter was sent to the

applicant to provide before and after photographs of the green belt. 4 Copy

of the letter dt. 13.11.2024 has been attached herein as Annexure A/4.

A/S.

/0. That on 14.11.2024, a letter was received from the Applicant. That in the

said letter it was mentioned that that the house plots of the colony were sold
in the year 2010 . That in the said letter it was mentioned that at the said
enterprise site, blacklisted land mafia the developer of this colony Shri.
Hariom Dixit and his brother Shri Vishnu Dixit ¢tc. on the night of
19.11.2023, 20.11.2023 and 05.12.2023 visited the said site for the purpose



12

of illegal construction. The above mentioned individuals have violated the
rules of the Hon’ble Tribunal by destroying the greenery and damaging the
environment. That the land mafia has undergone illegal activities, thus the
said land mafia are guilty of committing null and void / unlawful
obstruction. That the said letter also mentioned that the developer of this
colony, Shri Hariom Dixit has not carried out the internal development
work, STP, RWHS, Dalabh Ghar work approved by the Agra Development
Authority, that a complaint regarding the same has also been made to the
Vice President, Agra Development Authority. That for 13 years, the sewage
of the incomplete STP remained spread around the main Gate, the residents
of the colony suffered from foul smell and it kept damaging the environment
by spreading pollution for 13 years. That the Applicant had also sent letters
dt. 05.12.2024 to the Commissioner of Police, Agra and letter dt.19.12.2024
to the Vice- President of the Agra Development Authority to take effective
legal action against Mr. Hariom Dixit. That the photographs attached by the
Applicant are irrelevant and non- considerable. There is no proof of
encroachment of any kind with respect of the transformer or any damage

caused to the greencry.

A Copy of the letter dt. 14.11.2024, 05,12.2024, 19.12.2024, layout,
handmade map and photographs have been attached herein as Annexure
A/6.

1. That it is to be noted Shri Vishnu Dixit has also provided the copy of the

D layout plan approved by Agra development Authority.
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/2. That a letter dt. 05.12.2024 was sent by the Agra Development Authority to
Dr. Vishwanath Sharma (Regional Officer, Agra) stating that the layout
plan of the said society was approved by Agra Development Authority on
04.08.2010.

A Copy of the letter dt.05.12.2024 has been attached herein as Annexure
A/8.

13.That at the time of inspection, the Joint Committee observed that the
boundary wall located on the left side outside the gate of the colony was
demolished. That as per the approved layout plan of the colony, it was
observed that the land outside the main gate of the colony is not the part of
colony and reflected in “others property™ as highlighted in the said approved
map. Furthermore, no evidence of encroachment was detected in the area
outside the colony's gate. It was also noted that an underground septic tank,
previously constructed for the disposal of domestic sewage generated by the
colony, has now been connected to the sewer line for the efficient disposal
of domestic sewage. That the transformer was established way back during
the carlicr times. Additionally, no significant damage to large trees was

observed during the inspection.

Copies of the photographs taken during inspection are annexed herein as

Annexure A/9.

H /4.That from the bare perusal of the case the Factual Joint Report is being
_l_'?u-su@itled for further necessary action.
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PRAYER

In light of the facts and circumstances set out hereinabove, it is most respectfully

prayed that this Hon'ble Tribunal may graciously be pleased to:

I. Take the Joint Committee Report dt, 13.11.2024 on record, as filed in
compliance with the order of this Hon'ble Tribunal dated 22.10.2024.

o

Pass such further orders or directions as this Hon'ble ‘I ribunal may deem fit
and proper in the interest of justice and to address the environmental

concerns raised in the present matter.

DISTRICT MAGISTRATE
AGRA, UTTAR PRADESH

THROUGH COUNSEL

‘¢¥§L’ B ‘j

BHANWARTPAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P. (NGT)

EMAIL- bhanwar0O9jadon{@ gmail.com

DATE: | tl12-] 24
PLACE: AGf A
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Annexure A/1

Item No.02 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 994/2024

Puran Singh Chouhan Applicant(s)

Versus

State of Uttar Pradesh Respondent(s)

Date of hearing: 22.10.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None

ORDER

1. Original Application has been registered under Sections 14 and 15
of National Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act,
2010’) in exercise of suo-moto jurisdiction in view of law laid down by
Supreme Court in Municipal Corporation of Greater Mumbai Versus
Ankita Sinha and Others, (2022) 13 SCC 401 on a letter petition dated
05.12.2023 sent by Puran Singh Chouhan, Secretary, Gaytri Manhar

Green Colony, Shastripuram, Sikandra, Agara.

2. Complainant has said that there is a park outside the gate of
Manhar Green Colony at Shastripuram Sikandra, Agra which is being
damaged and encroached by Bhu-mafias in as much as boundary of park
has been damaged; a transformer has been placed; and Septic tank has
also been constructed in park itself and thereby status of park has been

changed illegally which is causing severe damage to environment.
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3. Allegations made in the complaint, in our view, do constitute prima-
facie a substantial question relating to environment arising due to
implementation of enactments mentioned in Schedule 1 of NGT Act,
2010, but before proceeding further in the matter we find it appropriate
to obtain a factual report for which we constitute a Joint Committee
comprising District Magistrate, Agra and Uttar Pradesh Pollution Control

Board.

4. District Magistrate, Agra shall be Nodal Authority for co-ordination

and compliance of this order.

5. Above Committee shall visit the site, collect relevant information

and submit factual Report within one month.

6. List on 25.11.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

October 22, 2024
Original Application No.994 /2024
M



17 -

i s Annexure A/2
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“2. Complainant has said that there is a park outside the gate of Manhar Green
Colony at Shastripuram Sikandra, Agra which is being damaged and encroached by Bhu-
mafias in as much as boundary of park has been damaged; a transformer has been placed;
and Septic tank has also been constructed in park itself and thereby status of park has
been changed illegally which is causing severe damage to environment.

3. Allegations made in the complaint, in our view, do constitute prima facie a
substantial question relating to environment arising due to implementation of enactments
mentioned in Schedule 1 of NGT Act, 2010, but before proceeding further in the matter
we find it appropriate to obtain a factual report for which we constitute a Joint Committee
comprising District Magistrate, Agra and Uttar Pradesh Pollution Control Board.

4. District Magistrate, Agra shall be Nodal Authority for co-ordination and

compliance of this order.
5. Above Committee shall visit the site, collect relevant information and submit

factual Report within one month.
6. List on 25.11.2024.”

0 ARG FRT SWIaT e § RTenfde) Aerey, RT S HifSRE T4
FEAEN b WM Bg s RS AT FRT Y Sowo WEuUr FREEr de @
Hgaa AfAfY @1 7T FRA §Y Age BT FRE Y SH, SHeR! Ueid 6 S
AT TS AT UH AIE B e} qRadl fbd oI @ e fed R €|

SRITT B BH A NI Ay, PRI @ 3R | wgaa affa & e
fod O B SN AT BRAT =1E |

e o frg) e
o )

(St

STTINT |




18

B Cu(»ig( w2024
Annexure A/3

| ] .
STIR YR UGN Py 91 t:%; LiIFE

festyie fo
UTTAR PRADESH POLLUTION CONTROL BOARD N4/ Lfestvie for

Environment

£ . AP
/¥4 /R /o5 50 S -850 /2024, e - 0611 2.y

b

3ITIRT |

fva - w0 wsha eRRa siftrawor & AT SM0Y0 WeAT-994 /2024 Puran Singh

Chouhan Vs State of Uttar Pradesh ¥ g AR ﬁ?fftﬁ-zz.m.zou DI
EIRIG LA

HRIEY,

YRIERT fvad @0 gy wRa afteer § iR afogo V1994 /2024 Puran Singh
Chouhan Vs State of Uttar Pradesh ¥ wRa adyr fastiB—22 102024, Rireresr T 3T
f‘ﬁpq‘qf‘:f e ]

“..3.we find it appropriate © obtain a factual report for which we constitute a Joint Committee
comprising District Magistrate, Agra and Uttar Pradesh Pollution Control Board.
4. District Magistrate, Agra shall be Nodal Authority for co-ordination and compliance of
this order.
5. Above Committee shall visit the site, collect relevant information and submit factual
Report within one month.
6. Liston 25.11.2024.
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Annexure A/4
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“2. Complainant has said that there is a park outside the gate of Manhar Green
Colony at Shastripuram Sikandra, Agra which is being damaged and encroached by Bhu-
mafias in as much as boundary of park has been damaged; a transformer has been placed; and
Septic tank has also been constructed in park itself and thereby status of park has been

changed illegally which is causing severe damage to environment.

3. Allegations made in the complaint, in our view, do constitute prima facie a
substantial question relating to environment arising due to implementation of enactments
mentioned in Schedule 1 of NGT Act, 2010, but before proceeding further in the matter we
find it appropriate to obtain a factual report for which we constitute a Joint Committee
comprising District Magistrate, Agra and Uttar Pradesh Pollution Control Board.

4. District Magistrate, Agra shall be Nodal Authority for co-ordination and

compliance of this order.
5. Above Committee shall visit the site, cpllect relevant information and submit

factual Report within one month.

6. List on 25.11.2024.”
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“2. Complainant has said that there is a park outside the gate of Manhar Green
Colony at Shastripuram Sikandra, Agra which is being damaged and encroached by Bhu-
mafias in as much as boundary of park has been damaged; a transformer has been placed; and
Septic tank has also been constructed in park itself and thereby status of park has been
changed illegally which is causing severe damage to environment.

3. Allegations made in the complaint, in our view, do constitute prima facie a
substantial question relating to environment arising due to implementation of enactments
mentioned in Schedule 1 of NGT Act, 2010, but befote proceeding further in the matter we
find it appropriate to obtain a factual report for which we constitute a Joint Committee
comprising District Magistrate, Agra and Uttar Pradesh Pollution Control Board.

4. District Magistrate, Agra shall be Nodal Authority for co-ordination and

compliance of this order.
5. Above Committee shall visit the site, collect relevant information and submit

factual Report within one month.
6. List on 25.11.2024.”
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" Regd.: 1164-2013-14

@ GAYATRI MANHAR GREEN

Residential Welfare Soclety
Add-: Near Gayatri Pubuc School Shastripuram, Agra
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" NOTE:- LOCATION & QUANTITY OF
- HARVESTING SYSTEM CAN BE CHANGE
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Annexure A/7
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Annexure A/9

w% GPS Map |- g

26, Shastripuram, Agra, Mohammadpur, Uttar Pradesh 282007,

26, Shastripuram, Agra, Mohammadpur, Uttar Pradesh 282007,
India

India
Latitude Longitude Latitude Longitude
27.21014207° 77.92653261° 27.21015795° 77.9265304°
Local 02:14:10 PM Altitude 170 m Local 02:07:15 PM Altitude 170 m
GMT 08:44:10 AM Wednesday, 13.11.2024 GMT 08:37:15 AM Wednesday, 13.11.2024

% GPS Map

e W

26, Shastripuram, Agra, Mohammadpur, Uttar Pradesh 282007,
India

26, Shastripu

India

Latitude Longitude Latitude Longitude
27.21012813° 77.92659946° 27.21018407° 77.92663449°

170 m Local 02:34:48 PM Altitude 170 m

Local 02:20:43 PM Altitude
Wednesday, 13.11.2024

GMT 08:50:43 AM Wednesday, 13.11.2024 GMT 09:04:48 AM
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am, Agra, Mohammadpur, Uttar Pradesh 282007,
India

26, Shastripuram, Agra, Mohammadpur, Uttar Pradesh 282007, 26, Shastripur.
India

Latitude Longitude Latitude Longitude

27.21015446° 77.92663518° 27.21018407° 77.92663449°
Local 02:36:30 PM Altitude 170 m Local 02:34:48 PM Altitude 170 m
GMT 09:06:30 AM Wednesday, 13.11.2024 GMT 09:04:48 AM Wednesday, 13.11.2024
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Latitude
27.21015795°

Local 02:07:15 PM
GMT 08:37:15 AM
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e GPS Map
-

26, Shastripuram, Agra, Mohammadpur, Uttar Pradesh 282007,

India

Longitude
77.9265304°

Altitude 170 m
Wednesday, 13.11.2024




